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(b) With a view to obtaining a remune-
rative price for Darjt"eling tea, the major 
producers of Darjeeling District are presently 
consideri ng the formulation of a marketing 
society with the support of the Tea Board. A 
Darjeeling Tea Planter' Association has aI-

I ready started functioning . 

(c) Recognising that the tea industry in 
Darjeeling is in need of a speclLli assi lance 
for rehabilitation, Government hu\'c sanc-
tioned a special scheme of interest ubsicy 
the revitalisation ot Darjeeling tea gardens , 
The scheme incl ude a package of develop-
ment programmes in Darjeeling over a 

period of 10 ye: rs which covers extension plan-
ting of 2000 hasctares , replacement planting 
of 4500 hectare and rejuvination of 3000 
hectares, The ; heme provides for grant of 
intere ~ t ub id y to th e extent of 5, t percent 
pe r a nnum on N ABARD refinancing. 

Additiona ll y. the Tea Board has a Re-
sea rch Centle of it own in the Da.rjeelin2 
D is tri ct with the basic objecLve of increa-
sing the productivity of Darjeeling tea by 
adoption of improved methods of tea culti-
vati on , 

Closure of Textile Mills in Gujnrat 

* 194 , HR) AMARSJNH RATHAWA : 
Will tbe Mini ter of COMMERCE be plea-
sed to state : 

(a) the num ber of Te xtile Mills closed in 
Gujarat during the year 1983 and the num-
ber of workers renderd jobless ~ 

(b) the mam reasons therefor ; 

(c) the steps being taken by Govern-
ment to run the~c mills for the benefit of 
workers ; 

(d) the number or textile mills in Guja-
rat taken o ver by Government uptil now ~ 

(e) how they are functionin& ; and 

(f) whather Gevernment propose to take 
over these closed mills also? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRJ 
N I HAR RANJAN LASKAR): (a) Out of 

the J 2 cotton textile mills in Gujarat which 
were closed as on 31-1-1984, flv'~ were 
dosed during 1983. Number of wor kers on 
roll on these five mills i" about 8('00. 

(b) The main reasons for their closure 
are fin anc ial difficulties and strike by wor-
kers. 

(C) and (f) A Group of Officers is going 
into the problems of these mills and appro-
priate action will be taken on receipt of their 
report. 

(d) Presently there are three textile mill 
in Gujarat which have been taken over by 
Government. Besides. 12 units in Gujarat 
were earlier nationalised under the Sick Tex· 
tile Undertakings (NationaJ isat ion) Act, 
1974. 

(e) All of them export the Fine Knitting 
Co, Ltd " Ahmedabad (Spinning Department) 
are working ensuring continuity of produc-
tion and employment to workers, 

Repre entations from Handloom Sector 
for Higher Subsidy, 

*195, SHRI CHHITTUBHAJ GAMIT: 
Will the Minister of Commerce be pleased to 
state : 

(a) whether any rep re entation has been 
received by Central Gove rnment from Hand-
loom sector that it be given a higher subsidy 
a i granted to the National Taxtile Corpo-
ration (NTC) to produce cheap cloth; and 

,b) if so, the react ion of Government in 
in this regard? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF COMMERCE AND IN 
THE DEPATMENT OF SUPPLY ( SHRI 
NJHAR RANJAN LASKAR : (a) Yes Sir. 

(b)The proposal for increase in the sub-
sidy is under the consideration of the 
Government. 

Guideline to Nabnrd Regarding 
Loans to Handlooms Weavers 

*196. SHRI HARIHAR SOREN : Will the 
Minister of FINANCE be pleased to state: 
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(a) Whether his Ministey has sent guidelines 
to the National Bank for Agriculture and 
Rural Development (NABARD) to refmance 
the advances made by the State Co-opra-
tive Bank and Commercial banks to hand loom 
weavers for acquiring and modernising Jooms 
and for constructing work sheds; 

(b) jf so, tbe conditions and procedures 
laid down to refmance the co- operative 
and commercial banks ; and 

(c) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
OHANA POOJARI) : (a) lO(C) National Bank 
for Agriculture and Rural Development 
(NABARI) has decided to extend refinance 
facilities to State Co-operative Banks and 
commercial banks in respect of their ad-
vances to hand loom weavers for acqui ition 
modernistation of looms and constructions 
of worksheds. The finaneing banks will be 
eiigible for refinance from NADARD (upto 
90 percent of lendings) at a concessional rate 
of 6~ percent per annum repayable in 3 to 5 
years in the case of acquisition or moderani 
$tation of looms and 8 to 10 years in the 
case of construction of worksheds and in -
stallation of new looms . The rate of 
interest to be charged to the ultimate bene-
fiaries shall not exceed 10 percen t per 
annum. 

Assistance to weavers within the co-
operative fold will be through the State/Cen-
tral Co-operative Banks and primary wea-
vers societies . Those outside the co-opera-
tive fold but regi tered ali members with 
Handloom Development orporation will be 
refinanced through scheduled commerci J I 
banks. 

Disposal of Rejected Item of 100 Percent 
Export Units Dumped in Indian Ports 

*197. SRTMATI SUSEELA GOPALAN 
Will the Minister of COMMERCE be 
pleased to state : 

(a) how the rejected items of th. 100 
per cent exports units are disposed of when 
they are dumped in Indian ports; 

(b) whether Government maintain a 
track on these rejected items for which 

considerable facilities are being extended to 
their manufacturers by Government; 

(c) whether there is any penalty clause 
for these manufacturers ; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE ~INISTER OF STATE IN THE 
MINISTRY OF OMMERCE AND IN 
THE DEPARTMENT OF SUPPLY (SHRI 
NIHAR RAJAN LASKAR): (a) to (e) 
Government have not come across any 
report of 100 per cent export oriented units 
having dumped adjected items in Indian 
Ports 

he 100% exports orjented unit work 
in bond under the over-all upervision of 
the Custom . Customs gi ve pcrmisson to 
units to seU rejects in the domestic tariff 
area after satisfying themselves in regard to 
the conditions pre cribed by the Government 
in this behalf. 

The Imports & Export Control Act and 
the Import Control Order empower Govern-
ment to (i) order diversion of imported goods 
(whether capital goods or raw materials) 
to other person or actual user: (li) confis-
cate imported goods or material ID 

possession of 100% EOos; dii) impose 
fi~cal penalties ; (iv) debar the unit from 
importing goods or from receiving licences ; 
(v) recover from the defaulting unit the 
custom duty/excise duty due to the Govern-
ment . 

Violation of any condition of licence 
also amounts to contravention of provi ion 
of Clause 5 (4) of the Impor t Control Order 
of 1955 and the defaulter could be crimi-
nally prosecuted in a Court of Law on a 
complaint filed by the CBI for contraven-
tion of the order made under the Imports & 
Exports Control Act. 

Direction by LIC to E corts for 
Remova 1 of Directors 

*198. SHRI K . LAKKAPPA : 
SHRI DHARAM DASS 
SHASTRI: Will the Minister of 

F1NANCE be pleased to state : 




